IN THE CENTRAL ADMINISTRATIVE TR IBUNAL,HYDERABAD BENCH
AT HYDERABAD.

0.A,No.360/94.

Date of decision: 16-4-1997,

Betweeni

1. Ch.Cbanns.

R R . IR EE

3. P.J;ya Gopal.
4. E.Masthan Reddy. .o .o Applicants.

and

1. The District Employment Cfficer,
Office of the Employment Ex-
Districy ri++rnnr. Chitt or

e

2. The Regional Provident Fund
Commissioner, Barkatpura,

Hyderabad. oo . Respondents
Counsel for the applicants: None.
Counsel for the respondents: Sri Phaniraj for Nav en Rao

for the 1lst Respondent.

Sri R.N.Reddy for the
2nd Respondent.
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CORAM:

HON'BLE SHRI R,RANGARAJAN,Member (A)
HON'BLE SHRI B,S.JAI PARAME SHWAR, Member (J)

JUCGMENT ¢
(as per Hon'ble Shri R,Rangarajan,Member(A).

None for the applicant. Sri Fhaniraj for Naveen Rao

for the-lét Respondent and Sri R.N.Reddy for the 2nd res-

pondent.

This C.A., was instituted in the year,1994. Even

though this C.A,, was posted for dismissal on 3-4-19G7,

the learned counsel for the applicant was not present,

Hence the 0.A., is disposed of under Rule 15(1) of the
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C.A.T.(bIOCedufé)Rules. 1987,

There are 4 applicants in this 0.A, The

T % s Narifitation dated 7-2-1004
to the lst Respondent for sporsoring the candidates

for four témporary posts of “esgsengers through the

.Employment Exrchanges at Cuddapah, Anantapur, Nellore

and KurLrmw-
Nd Aaf the 4 posts:} one

post is resdrved for S.T,, and rest three posts were

- .
Asaden. -
|_EoF general category The names of the applicants were

not sponsored by the Employment Exchange.

Hence they approached this Tribunal by filing
this 0.A., praying for & deé&laration thet the action
of the lst respondent in not sponsoring the names of the
@pplicants to the 2nd respondent herein in the ratdo of
1 ¢+ 20 for the Messengers Posts is illegal, arbitrary
and contrary to the rules issued by the Government from

P .

time to time and for a conseguential direction to the

1st respondent to sponsor the names of the applicants
to the 2nd Respondent and also for a direction to the

2nd Respondent to consider the case of the applicants

to the posts of Attanders.
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An interim Order was passed in this C.A.,

dated 25-=3--1994 which reads as under:

“If thé years of registration of the camrdidates
sponsored by the Employment Exchange to the
2nd respondent were referred to in the list
forwarded to Respondeﬂt No.2 and if the re-
gistration of any of those candidates is of

10N Llawm +ha 2nd racnondent has to interview

the applicants if they report in the office of
the 2nd respondént at 9-20A.M, on 28-3-1994
along with a copy of this Crder, If any or all
of the candidates are selected, appointment
orders shall not be given to them until further

orders,”
As per the interim ordef, the applicants should be

interviewed by the 2nd responéent on 28--3--1994 if the

applicants were present with a copy of the Interim Order
aated 25_3.1994 on that day. The learned counsel for the
' 2nd respondent submits that the interview slated for

28__3..1994 was not held as also the interview scheduled

to be held on 29--3.-.1994, The l1ist of candidates

sponsored by the District Employment Exchanges of Cucdapah,

Anantapur, Kurncol, Nellor# and Chittoor were also returned to
the concerned Employment Exchanges respectively by

letter dated 23-12-1994 since six months period had elapsed.
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fhe interview could not be held on 28-3-1994 and

29-3-1994 due to some administrat%ﬁf reasons. Further,

it is also stated that the interview wzs held on 23-6.1995
on the basis of fresh sponsorship made by the corcerned
Employment Excharnges. In that interviewm, 153 cancdidatés

vwere interviewed for four posts, - Thus the ratio of 1 : 20

' was adhered and the rule was= folloved, Even againrst the

2nd requisition/Notification for whifh the interview

was held on 23-6-1995 the names of the applicants were not

sponsored by the Employment = Exchange. Hence the

épplicants canrot demand the Respondent No.2 to intexview

them, The applicaents have also failed to obtain any

interim order‘for interviewing them on §L23-6-1995 as was

done ig the cszse of the applicant in 0.A.595/94, The

learned counsel fﬁr the 2nd respondent strenuously argues
~ :

that there is no irrégularity committed in the selection

4nd hence the 0.A,, is liable to be dismissed,

Mea moain ~arbandbdnrn AF +ha armlicronte in +hia

o.A., is that 20 times of the number of vacancies i.e.,Gmdidaen "W

1 : 20 are to be sponsored by the Employsgnt Exchance
and . if that is done, the names of the applicants would
have been figured in the sponsored list, The 2nd res-

pondent asked for 125 candidatec for four vacanciee

s v



*h
wn
(13

In the first interview also 20 timeg the number of
vacancies were sponsored by the Employment Exchange.
Even for the 2nd interview, 153 names were sponsored

whi€h is more tham 20 times to the number of vacancies.

Ttmes ke _armrArched this Tribunal

for interviewing them on 23-6-1995 as was done by the

applicant in 0.~ 548 595/94. Hence the applicants
cannot now demand that they should ke interviewed for

t+the nosta Had the applicants obtained interim order

for interviewing them on 23-6-1995 as was doné by the
applicant in 0.5,595/94 the applicants herein also could
haVe been interviewed on 23--6--1995 . Having fajled
to do so, the applicants cannot ask for any relief in __
this 0.A., especially when their main contention of ”

20 times sponwsorship has been completely adheredxm to,

In view of the foregoing discussior, we find

no rerit in this 0.A, Hence the 0.A,, is dismissed.

No costs. (f\(\\-gﬂfzf,f”’fgi/

ﬂéc S ARAME SHWAR (R .RANGARAJAN)
MEMBER (J) MEMBER (&)

.9 :
Vet ) Date: 16--4--1997

—— - b i - e e -

s8S- | ' | f%vﬁﬂﬁld




l_.|

TYPZo 3y CHICKID By -

SOMPARZN gy . w22ROMED gY.

IN THE CENTRAL L OMIISTRATIvE TRIBUNAL
HYJZIR BAD BIicy HY 3234 8aD

™

THZ H7I'8LI SHAT R.3..3.7.34% : M{A)

AND r/~\/
THI HO4'3LE SHRI 343.3401 PARAMZSHIWA R -
M(3)

DATZIO: \QL%J?:L | -

ORIZR/JUDG ZMENT ,
RA/C.P/MA . Ha, . ' A g

0.A NBvy 360/?(1

AOMITTZD INTIRIp OIRICTICNG IS3UEQ

DISPRED OF YITH GIRssTiows
DISMISSZD o

S 28375

L}

YLKR "7 LI COURT

1
wmw qaratas _af.“u m::rw K
Cantral Admiristeative T bung! \
dee DESPATCR )

| 19 1AY 1997,

T R
HYRRRABAD BETRT

[ o

L ccneer

——





